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ORDER

Per Vijay Pal Rao, Judicial Member

This appeal is filed by the assessee trust against the order of the
CIT(Exemptions), Bengaluru dated 29.10.2015 rejecting registration u/s.

12AA of the I.T. Act, 1961 [the Act].

2. During the course of hearing, the Id. counsel for the assessee
pointed out to the assessee’s letter dated 16.08.2016 and submitted that

the assessee seeks withdrawal of its appeal, since on a fresh application in
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Form No.10A by the assessee, the CIT(Exemptions) has granted
registration u/s. 12AA of the Act and the appeal before the Tribunal has
become infructuous. The Id. DR had no objection to the assessee’s plea.

Accordingly, the appeal of the assessee is dismissed as withdrawn.

Pronounced in the open court on this 24™ day of November, 2016.

Sd/- Sd/-
(INTURI RAMA RAO) (VIJAY PAL RAO)
Accountant Member Judicial Member

Bangalore,
Dated, the 24™ November, 2016.
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